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Minutes ofNORMS CONIMI…E(NC‐7)OF
`PLASTIC&RUBBER PRODUCTS'

MEE]NG N014/AM17 oELD ON 20.I12.2017,03&09.03.201つ

UNDER THE CHAIRMANSHIP OF SHRIS.B.S.REDDY9ADDL.DGFT

Meeting No.14/87‐ NC‐7/2016ofNORMS COMMI「 TEE(NC‐つ dealing with`Chapter 39 8nd
40ofrrc cs)cOde'held on 20.02.2017,03&09.03.2017,underthe Chahnmship of ShH S B S

Rcddy,Addl DGFT,Directorate Gcncml of Foreign Trade,Depannlcnt Of Commerce,Udyog

Bhawan,New Delli‐ 11001l Following ofrl∝ rs attended the Meeting:

l) Shri Nand L^al, Consultant, DIPP
2) Shri Seikhomang Kipgen, Dy. DGFT

2. Following are the decisiom of the Norms Committee after deliberation and RA concerned
shall take consequential ection as per Foreign Trade Policy/Procedures:

DIANUAL CASES

Request:Amendment h the des面 ption of Expo■ Product to read as“ Articles made out of Cross

Laminated Multilayer FiLn i e.Tarpaulins,Covers"against Advance Authorization No

0310792783 dated 09.012015

Decision 3 The Committee considered the case as per agenda and decided to defer the case for
want of information from the authorisation holder. Thus, the Committee decided to issue deficiency

letter to the authorisation holder for submission of the following information.
(a) Copy oflicence
(b) Complete application
(c) Copy of online pmtout

Case No.A‐228 SttME    INDUSTRIES
LTD.

HQ F.No
01/87/162/00015/AM16/DES‐ VII

Status:

Deferred

NC No.:14/ADI117

Dated:20.022017

Adv.Lic.No.

0310792783 dated 09.01.2015

RAF No
03/93/160/00680/AM15

Case No.A'31 NEWAGE   LAINATORS
M LTD。

HQ FoNo
01/87/050/00465/AM14/DES‐

VⅡ

Status

Approved

NC No.:14/AM17

Dated:20.02.2017

Adv Lic No

0510376612 dated 20.01.2014

RAF No
05ノ24/040/00394/AM10

Requert:

Declrion:

Enhanccment ln the qurntlty of Import Item allowed by NC ageinrt Advence

Authorizedon No. 0510376612 deted 20.011014
The Commitlee considered the case in the meeting and approved as rpplicd for (i.e 0.299

kgs of input item per kg of export item) by the authorisation holder in their Advanced

Authorization. RA may take consequentlal actlon as per Pollcy / Procedures.
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Request: Firation of edhoc norms in rtspect of Advrnce Authorizetion No. 0310773t69 dated
11.03.2014.

Decision: The Committee considered the case and decided to epprove on rrpeat basis (Adhoc

Norms) based on the decision of the NC Meeting No. 16187-ALCll20l15 held on 28.08.2015 and

recommended as under:

EXPORT rrEM QTY IMPORT ITEM QTY
PVC Cling Film l kg Polyvinyl chloride Resin 0.6859 kg

Di Octyle Adipate 0.2400 kg

Epoxidised soyabean Oil 0.0045 kg

Stabil●
"r LTX‐
630P 0.0065 kg

Antifog agent eikemal mA‐ 01) 0 0065 kg

RA mry trke cons€quentiel ection as per Policy / Pnocedurcs.

Subject: Enhancement in the wastsge allowed by NC in its Meeting No. 0E/AMI6 held on

29.05.2015.

Decision: The Committee considered the case as per agenda and decided to defer the case for want

of information from the authorisation holder. Thus, the Committee decided to issue deficiency letter

to the authorisation holder for submission ofthe following information.

a) Details of composition of export item.

b) Production, consumption data of the export product for the last tkee years duly certified by the

Jurisdictional Central Excise Authorities.

Case No.A‐243 Pandise p●脚ne" Ltd"
Mumbai

HQ F,No.

01/87/050/00058/AM15/DES‐ Ⅶ

Status:

Approved

NC No.:14/AM17

Dated:

20.02.2017

Adv.Lic No

0310773869 dated ll.03.2014

RAF No
03ノ95ノ040/00968/AM14

Cnse No.A‐2611 lWc Yash Enterprises HQ F.No.

01/87/50/00433/AM15/DES‐ VH
Status

Derered

NC No.:14/AM17

Dated:

20.022017

Adv.Lic No 0310791655

dated 03 12 2014

RAF No.
03/95/040/00595ノAM15
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Request: Firetion of adhoc normr in respect of Advence Authorization No. 0710107263 dated

23.12.20t4
Decision: The Committee considered the case in the meeting and decided to approve the adhoc norms

as follows:

Request: Firation of adhoc norms ln rrspect of Advrnce Authorization No. 311(M5il75 dated

06.04.2015

Decision: The Committee considered the case an per agenda and noted that the export itEm is nos

and importing in meter. Thus, the Committee decided to reject the case as adhoc norms cannot be

fixed.

C"e No.A‐406 Mお Pava卜Petrochem pvt.Ltd. HQ F.No.

01/87/050/00212/AM15/DESギ ‖

Status:

Dererred

NC No.:14/AM17

Dated:20.02.2017

Adv Lic.No 0510386973

dated 21.052014

RAF No.
05/24/040/00434/AM14

SuЦeCt:ReviJon of input Output norms in respect of Advance AuthorLation No.0510386973

dated 21.05。 2014

DecLion:  The Conlmittee considered■ e case as per agenda and decided to cal for me fol10wing

infomation.

Production,consumption data of the export product for the last three vears duly certined by the

Case No.A‐402 l\tUr Imoge Labelr hrl Ltd. ⅡQ R No.
01J87rlH1/1xM12/AM157DESVII

sat“ :

Approved

NC No.:14/AM17

Dated:20.02.2017

AdvoLL No.● nd Dnte

0710107263 dated 23.122014

RLA Fo No.

0724rlHylxB39/AM15

EXPORT rrEⅣ I QTY IIIPORT rrEM QTY
Polyester   PHnted    Self

Adhes市e Labcヽ .(contammg

input item l: 9166.6 kgs;

input item 2:8333 4 kgs)

17,500 000 kg 1.Polyester FiLnノ Sheet(125 microns

to 500 microns)

9533 3 kg

2. Double Sided Adhesive Tape with
Release Paper

8666 7 kg

RA msy trke consequentiel ection er per Policy / Pnocedurcc.

Case No.A‐405

IWs Pune Metagraph, EQ FoNo.017877050/m01/AM16/

DESVII
Status:

Rei∝ted

NC No.:14/AM17

Dated:20.02.2017

Ad“ Lic.No.8nd D3te

311¨ 75 dBted
06.042015

RA FoNo。

31/83/040/00253/AM15

Jurisdictional Central Excise Authorities'



Cnse No.A‐407 M/8 Ktt Poune"&
Chemid8 Ltd。 ,

HQ F.No
01/87/50/181/AM16/DES‐ VⅡ

Status:

Approved

NC No.:14/AM17

Dated:20.02.2017

Adv Lic No and Date

0510395439 dated 26.082015

RAF No.
05/23/040/00220/AM16

Subject: Amendment in the description of Erport Product rgrinst Advence Authorizetion
No. 051039389 datcd 26.08.2015.

Decision: The Committee considered the cose and decided to epprove the arnendment as requested

by the firm to read the Description of Export produot as 
(PVC Compound (Foam Grade)" insteed

of "PVC Compound (Iransperent Grede)"

RA msy td<e coDsequentiel action ar per Policy / Pnocedurcs.

Subject: Amendment in the description of Erport Prcduct and Import item No.2 ageinst

Advance Authorizetion No. 0510395693 detcd 22.092015.

Decision: The Committee consider€d the case and decided to rpprove the amendment as request€d

by the firm to read the Description of Export product as 
(XLPE Compound Master Batch' instead

of ")0-PE Cstdyst Mrster Brtch' and description of import it€m No.2 to read as cDibutyltin

Dilaurate @BTL)' instead of (Dibutyltin Didurote (DBTL)'

RA Dey trke coDsequentiel rction u per Policy / Procedurts.

Subject: Firetion of edhoc norms in reepcct of Advrtrce Authorizstion No. 0310751263

dt.10.122013

Case No.A‐408 M/s KLI Polymerg&
ChemicalB Ltd。,

HQF No
01/87/50/254/AM16/DES― VⅡ

Ststus:

Apprcved

NC No.:14/AM17

Dated:20.0212017

Adv Lic No and Date

0510395693 dated 22.09.2015

RAF No
05/23/040/00249/AM16

/50/419ノAM14/DESVII
International

F.No.03/93/040/7211/AM14Lic.No.and Date

d■ 10。 12.2013

NC No.:14/AM17

Dated:20.02.2017

Decislon: This case was discussed in ths 5ssting aDd decid€d to defer the case

4



Cnse No.A‐429 lltUr Intcrnedonel
Conveyorr Ltd.

HQ F.No.

01/87750/421/AM14/DESVII

Ststus:

Deferrcd

NC No.:1″劇M17
Dated:20.02.2017

Adv.Lic No.and Date

0310761253d■ 10.12.2013

RA F.No. 03/93/040/7311/AM14

SubieCt: Fintion of adhoc nonlls in respect ofAdvュ nce Autho」レ3■o■ No.0310761253

dt 10。 12.2013

Decision:  This  case  was  dLcussed  h  the  meethg  and  decided  to  defer the  case

Subject: Fixation of adhoc norms ln respect of Advance Authorizetion No. 0310761261)

dr. 10.12.2013

Decision: This case was discussed in the meeting and decided to defer the case.

SubieCt: Amendmentin the d“cHption of lmportitem No.14 ogainst Advance Autho山
“
■o●

No.3110065890 dt 25.012016

D∝ision:  The Conlmittee∞nsidered the case as per agenda.Commttee decided to defor the case

to cxamine the request ofthe auuloHsatiOn holder.

DEф鷺:よ税「P謝
mnは
Z°j柵肺禽

UGyoJ alla、van,■ |:J〔

Cnse No.A‐430 ll[/c Intcrtrrtionrl
Conveyors Ltd.

HQ F.No 01/87/50/422/AM147

DESVII
Status:

Deferred

NC No.:14/AM17

Dated:20.022017

Adv.Lic.No.and Date

0310761260 dt 10。 122013

RA F.No.03/93/040738/AM14

.Lic.No.and Date

110065890 dt.

NC No.:14/AM17

D3ted:20.022017



Arkema Chetrlicals hdia

Ltd, 1/87ノ050/00187/AM17/DES‐

10806727 dt.29.07.2016

NC No。 :14/AM17

Dated:20.022017

Subjectr Ratificetion oflnput Output Normr rgrinst Advance Authorization
No 03 10806727 dt. 29.07.2016

Decision : The Committee considere.d the case as per agenda. Committee decided to defer the case

to examine the request of the authorisation holder. The basis of earlier norms fixation may be

examined on file urgenty and thereafter be placed below committee for appropriate decision.

Requet Firetion of input output nom! ogeinrt Advence Authorization No. 071009f Gi7

deted 30.10.2012.

Decision: The Committee considered the case as per agenda and noted that the export item is nos

and importing in kg, Thus, the Committee decided to reject the case as adhoc norms cannot be fxed.

Request Request for enhancement in quantity and value proportionately for imports and exports

against Advancc Authorization No. 0810137686 dated 15.04.2016.

Decision: The Committee considered the case as per agenda and noted that the description of
export item is not olearly defined. It is not possible to work out qty. of inputs. Therefore, the

Committe€ decided to reject the case.

Pavaman Poly Products hrt.
62/00106/AM17/DES

10091637 dated 30.102012

NC No.:14/AM17

Dated:20.022017

Case No.A‐436

MH血 血 ■●‐Up Pvt.Ltd. HQ F.No.
01/87ノ 162ノ001115/AM17/DES

VII

stBm:
Rei∝ted

NC No.:14/ADE17

D3ted:20.022017

抽 .Llc.No.8nd Date

0810137686 dated 15.04.2016

RA Fo No.

08/24/040/00003/AM17

1/87/171/184/AM17/DES‐ VII

. Lic. No. and Date (l)
0151653 dated 07.12.2010,

0210157412 dt.07.04.2011,

3)0210149110 dt ll 10.2010,
4)0210158805 dt 12.05.20H,

5)0210160919 dt 22.06.2011,

0210161207 dt 24 06 201

NC No.:14/AM17

Dnted:20.022017



(7)021016121l dt 24 06.2011,

(8)0210167257 dt.30.09.2011,

(9)0210167749 dt 19 10.2011,

(10)0210167881 dt 21 10 2011,

(11)0210167970 dt.24.10.2011,

(12)0210167258 dt.30.09.2011,
IInd

(13)0210166629 dt 23 09 2011

Requelt! Inclusion of Erport Item - Benzene.

Decision: Committee discussed the case and it was mentioned by the party in their letter that norms

for Benzene have already been approved. Therefore committee felt that since norms have already

been approved, there is no further action pending at Norms Committee level. Committee decided to

inform the same to the party.

Subject: Relixation of edhoc noms in respect of Advance Authorizetion No.0310744t16
dated 06.0E2013

Decision: The Committee considered the request of authorisation holder for Refixation of adhoc

norms and it was decided to tum down the request of authorisation holder maintaining the decision

taken by NC it its earlier Meeting No. l6lAMl6 held on 28.0E.2015.

Case No.A‐439 tws Veekay Polycoats Ltd. HQF No
01/87ノ 050/00146/AM13/DES‐ VΠ

stam:

Reiected

NC No.:14/AM17

Dated:

20.02.2017

Adv.Lic.No.

0510329142 dated 09.07.2012

RAF No
05/24/040/00107/AM13

SubieCt:   Amendmentin the descnptio■ ofExport Product agai"t Advュ nce Autho鰤 o■

No.0510329142d● 09.072012

Decision:   The Conlmittee∞ nsdered the request of authoHsation holder for Amendment in the

description of Export Product and it was decided to tun dom the requett of authoHsation holder

maintainhg the decision taken by NC i tt earlier Ⅳb誠

′

Case No.A‐438 Paradtte  Po■ me"  Ltd"
Mumbni

HQF No
01ノ87/050/00196/AM14/DES‐ VII

Status:

Rejected

NC No.:14/AM17

Dated:

20.022017

Adv Lic No

0310744316 dated 06.082013

RAF No
03/95/040/00370/AM14



Case No.A「440

M/s Haldia Petrochemicals Ltd. HQ FoNo。

01/87/171/165/AM17/DES‐ VⅡ

Stetus:
Dirposed

NC No.:14/AM17

Dated:20.02.2017

Adv Lic.No.and Date
0210168071 dated 24 10.2011

RA R No.

02/24/040/0014ハ 』412

Request: Inclusion of Erport Item - Cyclopentsne.

Decision: Committee discussed the case and it was mentioned by the party in their letler that norms
for Cyclopentane have already been approved. Therefore committ€e felt that since norms have already
been approved, there is no further action pending at Norms Committee lovel. Committee decided to
inform the same to the party.

Requertr Inclusion of Erport Item - Py G.!.

Decision: Committee discussed the case and it was mentioned by the party in their letter that norms
for Py Gas have already been approved. Therefore committee felt that since norms have already been

approved, there is no firther action pending at Norms Committec level. Committee decided to inform
dre same to the party.

Request: Inclusion ofErport Item - Butodiene.

Decision: Committee discussed the case and it was mentioned by the party in their letter that norms

for Butadiene have already been approved. Therefore committee felt that since norms have alr€ady

been approved, there is no firther action pending at Norms Committe€ level. Commitee decided to
inform the same to the party.

Case No.A‐441

Mノs IIaldia Petrochemicals Ltd. HQ FoNo.

01/87/171/166/AM17/DES‐ VⅡ

Stst$:
Dbpoccd

NC No.:14/AM17

Dated:20.02.2017

Adv.Lic.No and Date
0210167080 dated 29.09.2011

RA FoNo.

02/24/040/00104/AM12

Case No.A‐442

墨、Haldia Petrochemicals Ltd. EQ F.No.

01ノ 87/171ノ 173/AM17/DES‐VⅡ

Statur:
Dbpocd

NC No.:14/AM17

Dated:20.02だ2017

Adv.Lic No.and Date(1)
0210156141 dated 14.03.2011,(2)

0210155759 dt.03.03.20H,(3)

0210155593 dt.01.03.20H,(4)

0210155033 dt.18.02.20H,(5)
0210156653 dt 23 03.2011,(6)

0210150407 dt.H.H.2010 and(7)
0210149113 dt.11.10.2010.

RA Fo No.¨



Case No.A‐443

M/s Pavaman Poly Products Pvt.

Ltd.

HQ FoNo.

0187/162/1XU6/AM177DES
Ⅶ

Strtui:
Rejected

NC No.:14/ADE17

Dated:20.02.2017

Ad■ Lic.No.3nd D8te

0710092949 dated 07.01.2013

RA F.No.

07/24/040/00416/AM13

Request: Fixation o, lnput output norms agalnst Advancc Authodratlon No. 0710092949

dated 07.01.2013,

Decision: The Committee considered the case as per agenda and noted that norms cannot be fixed

based on the details fumished by party. Therefore committee decided to reject the case.

Subject: Flxatlon of Standard lnputOutput Norm3 for the export product "Heat Shrlnkable

Moulded Parts".

Development commlssloner sEEPz vlde thelr letter dated sEEPz-sEz/EoullzlzooaT lvol-
v/08839 dated 18.0{.2016 forwarded the appllcatlon for flxatlon of norms.

Decision : The Committee considered the case as per agenda and decided to defer the case for
want of information from the authorisation holder. Thus, the Committee decided to issue deficiency

letter to the authorisation holder for submission of the following information.

a) Technical descriptionVspecifications, percentage composition (by weight) of the products to be -

exported.

b) Detailed manufacturing process along with technical justification for wastages clsimed at each

stage and each ofthe materials required in the manufacturing prooess.

c) Chemical name, Technical specifications of items proposed to be imporled, especially C-9.

d) Whether the scrap generated in the process is being reused or not. If not the technical justification

for its non-use may be fumished. If the scrap is being sold, the sale value/commercial value may be

indicated.

e) Material balance indicating calculative statement of the requirement of each of item for

manufacture ofeach of export product.

f) Comple6 Chemical reactions with molecular and sfuctural formula and molecular weights along

with stage-wise % yields on molar basis.

g) hoduction, consumption data of the export product for the last three years duly

bond officer.

cedied by the

Reychem RPG Ltd.,
1/87/162/00006/AM17ノ lDES‐

NC No。 :14/AM17

D3ted:20.022017



C"e No.A‐446 Mrs sakata inx“ndh,PVt.Ltd HQ F.No.

01787/50/131/AM12/DESVII

Status:

Approved

NC N● .:14/AM17

Dated:20.02.2017

Adv.Lic.No.and Date

0510296371 dated 12.07.2011

RA FoNo.

05/24rm7001o4/AM12

Subject! Request for corectlon of lmport product quantlty ln respect of Advance

Authorlzatlon No. 0510296371 dated 12.07.20u

Declslon: The Committee considered the case as per agenda and decided to review its decision

taken in Meeting No. 25lAM12 held on 28.09.2013 and decided to read the measurement of
quantity of export item'kg: instead of 'MT'. Besides this, there is no other change in the decision

taken in earlier NC Meeting.

Subject: Request for correctlon of lmport product quantlty ln respect of Advance

Authorizatlon No. 0510330418 datad 21,07.20L2

Declslon: The Committee considored the case as per agenda and decided to review its decision

taken in MeetinS No. 22/AM13 held on 30.08.2012 and decided to read the measurement of

quantity of export item 'kd instead of 'MT'. Besides this, there is no other change in the decision

taken in earlier NC Meeting.

Sakata inx{ind:a)Pvt.

.Lic.No.and Date

10330418 dated

NC No.:14/AM17

Dated:20.02.2017

Case No, A-448 Mrssakata in=“ ndh)PUt.

Ltd

HQ F.No.

01/87/50/61/AM141DESVII

Status:

Approvcd

NC No.:14/AR117

Dated:20.02.2017

Adv.Lic No.and Datc

0510353043 dated

02.05.2013

RA R No.

05ノ24/040700441/AM13

SubJect:

Declslon:

Request for corre“ lon of import product quantitv :n respect of Advance

Authori2ation No.0510353043 dated 02.05。 2013

The Commtte considered the case as per agenda and decided to review tts decヽ ion

taken in Meeting No 19/AM14 held on 20.08.2013 and decided to read the

朧 躙 珈 m∬
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Case No.A‐449 IWs JK Prre! Polycoats Ltd., HQF.No.
01/84/Ou1/1x1147ノAM13 DES「
Ⅷ

Status:

Deferred

NC No.:14/AM17

Datod:20.02.2017

Adv.Lic.No.alld Date

0510329277d● 10.072012.

RA Fo No.

05241HlrlXX1131/AM13

Request: Amendmentin the desc」 ption ofExPort Product against Adv3■ Ce AuthoJL8■ on No.

0510329277 dt.10.07.2012.

Decislo● :The Committee considered the case as per agenda and decided to refer the case to the DIPP

Subject3 Flxatlon of Standard-lnput Output Norms - for the export product 'Black Retenerated

Methyl Methacrylate Monome/.

Decision : The Committee consider€d the case as per agenda and decided to defer the case for
want of information from the authorisation holder. Thus, the Committee decided to issue deficiency -
letter to the authorisation holder for submission ofthe following information.

a) Technical descriptions/specifications, perc€ntage composition (by weight) of the products to be

exported.

b) Detailed manufacturing process along with technical justification for wastages claimed at each

stage and each ofthe materials required in the manufacturing proc€ss.

c) Whether the scrap generet€d in the process is being reused or not. If not the technical justification

for its non-use may be fumished. If the scrap is being sold, the sale value/commercial value may be

indicated.

d) Material balance indicating calculative statement of the requirement of each of item for

manufacture of each of export product.

e) Complete Chemical reactions with molecular aod stuctural formula and molecular weighs along

with stage-wise % yields on molar basis.

f) Copy of import licence issued for acrylic plastic scrap etc.

Subject3 Enhsncement in the wartage allowed by NC ln it! Meeting No. 16/AMl6 held on

28.08.2015.

Decision : The Committee considered the case as per agenda and decided to defer the case for

want of information from the authorisation holder. Thus, tho Commiftee decided to issue deficiency /
le$er to the authorisation holder for submission of the following information. -,t /e-C^4Lt r\hr-<

Case No.A‐450 M/s Prlme Erponerc, Jamnatar EQ R No.
O1/87/162/44/AM17/DESVll

Ststus:
Deferred

NC No.:14/AM17

Dated:20.02.2017

Adv.Lic.No.and Date― SEZ F.No.

KASEZ/100%EOU力 !/493/98/Vol.:

1ノ87/50/00168/AM15/DES‐ VII

ソ24/040/00083/AM15

.Lic.No.0710105189

19.06.2014

NC No.:14/AM17

Dated:

20.02.2017



a) Technical descriptions/specifications, percentage composition (by weight) of the products to be

exported.

b) Detailed manufacturing process along with technical justification for wastages claimed at each

stage and each ofthe materials required in tho manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported, especially C-9.

d) Whether the scrap generated in the process is being reused or not. If not the technical justification

for its non-use may be fumished. If the scrap is being sold, the sale value,/commercial value may be

indicated.

e) Material balance indicating calculative statement of the requirement of each of item for
manufacture of each of export product.

fl Complete Chemical reactions with molecular and structural formula and molecular weights along

with stage-wise 0Z yields on molar basis.

Subject: Flxatlon of adhoc norms ln respect of Advance Authorlzatlon No.2410041736 dated

04.06.2015

Decision: The Committee considered the csse in the meeting and approved adhoc norms as follows:

Export item Qty nIPORT ITEM Qty
Eva placemats
(Embossed/olain/printed/laminated)

666667Ⅲ Eva Rcsin 700Ⅲ

RA mry t ke cou€quentid rcdon u per Policy / Proceduneo.

Subject: Flxatlon of adhoc norms ln respoct of Adv.nca Authorhatlon No. 2411[41782 deted

23.0720t5

Decision: The Committee considered the case in the meeting and approved adhoc norms as follows:

ExpOrt item 的 IMPORT ITEM 的

Eva placomats

fEmbossed/plain/p血

“

dllamhatcめ

666.667耐 Eva Resh 700 Mr

RA may take consequentid action er per Policy / Procedurer.

Ihi‐ 14

“
爛

C"e No.A‐452 Mrs Essen Sp目■ia‖

"日
:m■

Pvt.Ltd。

HQF No
01ノ87/162/100/AM17ノ DES‐VⅡ

Status:

Approved

NC No.:14/AM17

Dated:

20.l122017

Adv Lic No 2410041736

dated 04 06.2015

RAF No.
24/24/040/00006/AM16

C"e Noo A‐453 Mrs Essen S… :al‖け F‖ msl

Pvt.Ltd.

HQ F.No.

01/87/162/101/AM17/DES‐ VⅡ

Status:

Approved

NC No.:14/AM17

Dated:

20.02.2017

Adv.Lic.No 2410041782

dated 23.07.2015

RA F,No
24/24/040/000C19/AM16
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Case Noo A‐454 Mrs E"en Spectialtt HimsI

Pvt.Ltd.

HQF No.
01ノ87/162/102/AM17/DES‐ VΠ

Status:

Approved

NC No。:14/AM17

Dated:

20.02.2017

Adv.Lic No 2410041783

dated 23 07 2015

RA F.No.

24/24/040/00009/AM15

Subject: Flxatlon of adhoc norms ln r$pect of Adu.ncc Authotlzatlon No. 241lXXl7&l deted

23.07.2015

Decision: The Committee considered the case in the meoting and approved adhoc norms as follows:

Export ilem ∞ IMPORTITEM Qty

Eva placemats
Gmbossed/olain/orinted/luninated)

47.619Ⅲ Eva Resin 50 MT

RA may talre conrequentid ection er per Pollcy / Prccedurts.

Subject: Flxatlon of adhoc norms ln respect of Advance Authorkatlon No. 2411X1418:i0 drted

29.09.201s

Decision: The Committee considered the case in the meeting and approved adhoc norms as follows:

ExDort item Qty IMPORT ITEM
"Eva placemats

(Embossed/Dlain/printcdlaminated)
666667Ⅲ Eva Resin 700 prr

RA may take comeque耐 回
“
“

ロロ3 per POucy/Pttredures・

        グ

Case No.A‐455 Mrs Essen Sp自魔la‖

"F‖
m勁

Pvto Ltd.

HQ F.No.

01/87/1621106/AM17ノ DES‐VⅡ

Status:

Approvcd

NC No.:14/AM17

Dated:

20.022017

Adv Lic No.2410041830

dated 29 09 2015

RA FoNo

24/24/040/00017/AM16
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Case No。 ■ 456 Mrs E"博n Spalali"日 :m■
Pvto Ltd.

HQF No
01/87/162/111/AM17/DES‐ VⅡ

stam鶴

DeFe嗣

NC No。 :14/AM17
Dated:

20.02.2017

Adv.Lic.No.2410041892

dated 08.01.2016

RA F.No.

24/24/040/00032/AM16

Subject: Flxatl●n of adhoc normsin respH■ of Advance Author12atiOn No.2411XM1892 dated

08.01.2016

Decision : The Committee considered the case as per agenda and decided to defer the case for
want of information from the authorisation holder. Thus, the Commitrce decided to issue deficiency

letter to the authorisation holder for submission ofthe following information.
a) Technical descriptions/spocifications, peroentage composition (by weight) of the products to be

exported.

b) Detailed manufacturing process along with technical justification for wastages claimed at each

stage and each ofthe materials rcquired in the manufacturing proc€ss.

c) Chemical name, Technical specifications of items proposed to be imported, especially C-9.

d) Whether the scrap generated in the process is being reused or not. Ifnot the teohnical justification

for its non-use may be fumished. If the scrap is being sold, the sale value/commeroial value may be

indicated.

e) Material balance indicating calculative statement of the requirement of each of item for
manufacture of each of export product.

f) Complete Chemical reactions with molecular and structural formula and molecular weights along

with stage-wise % yields on molar basis.

SubJect: The Committee considered the case in the meeting and approved adhoc norms as

follows:

Export Lm Qty lMPORTITEM Qty
Eva placemats
(Embossed/plain/orinted/laminated)

666 667 MT Eva Resh 700ヽrT

RA Dry tske consequential rcfion er per Pollcy / Prccedures.

Case No.A‐457 Mrs Essen Srttd:● iltv F‖msI

Pヽ

"L Ltd.

HQ F.No.

01/87/162/H4/AM17/DES‐ VⅡ

Status:

Approved

NC No.:14/AM17

Dated:

20.022017

Adv Lic No 2410041893

dated 08.012016

RAF No
24/24/040ノ00036/AM16

^



Case No.A‐458 Mrs腱鎗n spala::"日 :msI
Pvt.Ltd.

HQ F.No.

01/87/162/115/AM17/DES‐ VⅡ

Stattly

Approved

NC No.:14/ADE17

Dated:

20脱2017

Adv.Lic.No.2410041894

dated 08 01 2016

RA F.No
24/24/040/00034/AM16

subiect: Flxatlon of adhoc norms ln respect ot Myance Authorhatlon No, 241fiX1894 deted

08.01.2016

Decision: The Committee considered the case in the meeting and approved adhoc norms as follows: -

Export item Oty IMPORTITEM Qty
Eva placemats
(Embossed/olain/orinted/laminated)

666667ヽ FT Eva Resh 700M 
「

RA mey take consequentid ection e! per Policy / Procedurtr.

Case No.A‐459 M′s Essen Spect:alltv Fiimsj

Pvt.Ltd.

HQ F.No.

01/87/162/93/AM17/DES‐ VII

Statu"

DeFered

NC No.:14/AM17

Dated:

20.l122017

Adv Lic No 2410041995

datcd 17 06.2015

RAF No.
24/24/040/00006/AM17

SubleCt:    F:xation of adhoc normsin respH■ of Advance Author12atiOn No.2411XM1995 dated

17.06.2015

Decision : The Committee considerpd the case as per agenda and decided to defer the case for
want of information from the authorisation holder. Thus, the Committee decided to issue defioiency

letter to the authorisation holder for submission ofthe following information.

a) Technical descriptions/specifications, p€rcentsge composition (by weight) of the products to be

exported.

b) Detailed manufacturing process along wi0l technical justification for wastages claimed at each

stage and each ofthe materials required in the manufacturing proc€ss.

c) Chemical name, Technical specifications of items proposed to be imporrcd, especially C-9.

d) Whether the scrap generated in the process is being reused or not. If not the t€chnical justification

for its non-use may be fumished. If the scrap is being sold, the sale value/commercial value may be

indicated.

e) Material balance indicating calculative ststement of the requirement of oach of item for

manufacture of each of export product.

f) Complete Chemical r€actions with molecular and sfuctural formula and molecular weights a/tons - ,
with stage-wise oZ yields on molar basis. //' . /82'*1



Case No.A‐460

階∬
en S"dallty Ⅲml IIQ Fo No.

D1/87ノ162/95/AM17/DES‐VII

Status

Approved

NC No。 814rAM17

Dated8

20。02。2017

Adv.Lico No.2410041974

dated 26.05。2016

RA F.No。

24/24/040/00003/AM17

Subfe* Flxatlon of adhoc norms ln respect of Advance Authorlzatlon No. 2410041974 dated

26.05.2016

Decision: The Committee consideredthe case inthe meeting and approved adhoc nonns as follows:

Export item Oty IMPORTITEM Oty

Eva placemats
(Embossed/olain/orinted/laminarcd)

666.667 MT Eva Resh 700 hrr

RA may take consequential action es per Policy / Procedurrcs.

SubleCt: Request of Mrs GRP Ltd.′ Mumba:for Re‐ consider approved Quantitv P:ants Wbe

against Advance Authori2at10n No.0310754561 dated 21。 10。2013

Decおion8 ¶に COnlmittee collsidered the case as per agenda and decided to call for dle mpOrt

h∞nce■om the authoHsation hol“ rおrthe inputimm。

@aamcnonnsinrespectofAdvanceAuthorizationNo.0510398754
dt。 09。06。2016

Decision: This case was discussed in NC meeting No-13/AMl7 datad 28130 December 2017.

Committee considered the case and decided to approve the adhoc nonns as follows

Import item-l -as applied

Import itam-z- deleted, as no specffications were given

However, due to tpographical error the status is shown as deferred in the said

considered the case and approved amendments in minutes to r€ad status as approved.

RA may take consequential action ar perPolicy/Prcccdunes.
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Case Noe A‐461 MノS GRP Ltd.′ Mumbal HQ F.No.

D1/87r050r00369ノ AM14/DE'V‖

Statu鶴

DeFered

NC No。 814/AM17

Dnted:

20。02。2017

Advo Lic.No.0310754561

Dated8 21。 10.2013

RA F.No.

D3r94/mrm587ノAM14

Case Noo A‐462 M/s MOTHERSON SUMI
SYSttMS LIMrrED

HQ FoNo.01/87′5"387AM17/
DES‐VII

Status:

Approved

NC No.814/AM17

Dated8 20.02。 2017

Advo Lic.Noo and Date

D510398754 dte 09。 06.2016

RA Fo No。 05r24r040700113rAM17

曹iこ dじ詰y

P鍮
“1 lr掏ca蹟laVJ帥 1



ONLINE CASES

No.:1/32/87‐ ALC12014

: The Committee considered the case and decided to refer to DIPP.

No/Date:14/87‐

1/2016

1.12.2016

10789415
18.09。 2014

Name:POLYGENTA No/Date:14/87‐

Fllo

:01ノ 87/050/00373/AM15ノ

The request of firm for fixation of adhoc nonns was examined. It was observed

this is a Policy issue, the case has been referred toPc-z Section for seeking their

1造きな
И`/87‐

囲辮“
Ю・筋

import ofpet bott_Ig scrap,

17

: The Committee considered the case as per agenda and decided issue deficiency letter

authorisation holder for submission ofthe following information.

Technical descriptionVspecifications, percentage composition (by weight) of the products to

Detailed manufacturing process along with technical justification for wastages claimed at

and each of the materials required in the manufacturing proc€ss.

Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the

for its non-use may be furnished. If the scrap is being sold, the sale

Material balance indicating calculative statement ofthe requirement of each of ircm for

: The Committee considered the case and decided to refer to DIPP.

肝



No.:9ノ 42/87‐ALC12014 PartyName: MRC ICLEAII No/Date:14/87‐

PRIVATE /2016

1.12.2016

File File 10061249
1/87/050/00350/AM15/ :09/24/040/00439/AM15/ 17.11.2014

8 The COnlmittee considered the case and decided to refer to DIPP。

No.:21ノ 18/87¨ALC1/201511P田サName:MRC ICLEAN No/Date:14/87‐

1/2016SYSTEMS PRIVATE
ILIMITED

: The Committee considered the case and decided to refer to DIPP.

No.:29/18/87‐ALC12015 Name:CIKAUTX0 No/Date:14/87‐

PRIVATE LIMITED 1/2016

1.12.2016

′ic.No/Dat

l.07.2015

110065522

8 h COnllnitte considered the case as per agenda and■ oted that the export item ini

and impo■ item in kgs.Norms camot be rlxed.Thus,the Collm‖ 騰e decided to reieCt thel

No.:35718/87‐AL(C12015

10041579

The Committee considered the case and decided to defer the case.

Lic.No/Date:0910062005

:01/87/050/00191/AM16/ L9"`型凶堅 2イ蝉lg 12.05。 2015

No.:30718787…ALC1/2015 Name:MULTHECH No/Date:14/87‐

12016PRIVATE

鳥 1.12.2016

HQ File 110065581

;p!le!rQs,or,o,o2ool/.J[{tt6t [,!!{t:ro+-Q{Qqf-ry,t4yt6l,lol,o-q:911
: The Committee considered the case as per egenda and decided issue deficiency letter

authorisation holder for submission ofthe following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to

r) Detailed manufacturing process along with technical justification for wastages claimed at

and each of the materials required in the manufacturing process.

)ChemiCJ name,Technical specincatiOns ofitems proposed to be impottd。        1
)Whether the scmp generated h the process is being reused or not.If not the technical

for its■ on‐use may be m面shed.If“ scrap is behg solt the Sde value/commercidi

may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item foralanceindicatingcalculativestatementoftherequirementofeachofitemfor
ofeach ofexportproduct. 

I

‖
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Status:
Deferred

Itrtus:
Deferred



No.:20/20/87‐ALC1/2015 Nnme: GUJARAT No/Date:14ノ 87¨

CHEMICALS LTD 1/2016

1.12.2016

File File 10041497

1/87/050/00264/AM16ノ 158/AM16/

: The Committee considered the case as per agenda and decided issue deficiency letter

authorisation holder for submission of the following inforrration.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to

,) Detailed manufacturing process along with t€chnicsl justification for wastages claimed at

and each of the materials required in the manufacturing proc€ss.

) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the technical

for its non-use may be furnished. If the scrap is being sold, the sale value/commercial

may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
re ofeach ofexport product.

No.:21/20/87‐ALC1/2015 Name:GUJARAT
CHEMICALS LTD

1/87/050/00265/AM16/ 159/AM16/

: The Committee considered the caee as per agenda and decided issue deficiency letter

authorisation holder for submission ofthe following information.

T∝hnicd descHptions/speciicatio鵬 ,percentage compos■ ion cby Weighty ofthe prOducts to bel

|

)Detailed manufacming process along with technicaljustiication for wastages claimed tt eacl

File :LLoNo/Date3410041498

19

No.:38/18/87‐ A工JC1/2015

The Committee considered the case in the meeting and decided to appnove the

AQUA COAT SR61 T― SLICON
SILICON IN PRIMARY FORM¨

CONTADttNG 2126.70KGS OF SR61

CONCENTRATE AND 265.63 KGS
OF XB 1823‐ADDITMH

RA may take consequentiel action ar per Policy / Pnoccdures.

| llllllllllllllll:|:

No/Date:14/87‐



and each of the materials required in the manufacturing process.

;) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the

iustification for its non-use may be furnished. If the scrap is being sold, the sale

may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
of each of export product.

No.:6/20/87… ALC1/2015 Name:WACKER No/Date:14/87‐

CHEMICALS 1/2016

1.12.2016

Flle

1/87/050/00250/AM16/ 120/AM16/

: The Committee considered the case as per agenda and decided issue deficiency letter

authorisation holder for submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to

r) Detailed manufacturing process along with technical justification for wastages claimed at

and each of the materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the pnocess is being reused or not. If not the technical

for its non-use may be furnished. If the scrap is being sold, the sale

may be indicated.

) Material balance indicating calculative statement ofthe requirement of each of ircm for
re ofeach ofexport product.

Name:VEE KAY
&CO LLP ALC1/2016

21.12.2016

И

3ase No.:2/18/87‐ALC172015 P田けName:POLYFLL
「ECHNOLOCIES PVT LTD

晩 et No/Date:14/87…

吼 C1/2016
21。 12.2016

Status:
rithdrewn

IQ File

01ノ87/050/00172/AM16/
Uン Fヽile

3424/040/00170/AM16/
LicoNo/Date:3410041531

21.09。 2015

Declsion: The Committee noted that the Advance Authorisation was issued on repeat basis on a valid
dhoc norms. Thus, the Committee decided to withdraw the case.

[5

ICase No.:1′ 11/87‐ALC1/2016 Status:
Relectcd

HQ Flle

:01/87ノ050/00239/AM17/
RLA File

108/24/040/00159/AM16/ 1諸∬鰤ぽ
Ю8101362鯰

Decision: Tho Committee considered the case as per agenda and noted that the export item ir
ros and import item in kgs. Norms cannot be fixed. Thus, the Committee decided to reJect th€

)ase.

20



No.:26/14/87‐AL(C12016 Name:AG DERCO No/Date:14/87‐

,TING(INDIA)PVr。 1/2016

LD。
,

:1.12.2016

File RLA File

:05/23/040/00262/AM16/

10395845
1/87/050/00359/AM17/

: The Committee considered the case and decided to refer to DIPP.

Name:ASHLAND Meet No/Date:14/87‐

INDIA PRIVATE LIMITED :IALC1/2016

Pl.12.2∝6

File

1/87/050/00313/AM16/

The Committee considered the case in the meeting and after taking cue from
nonns fixed earlier in case number 2427187-ALC,ll2007 in meeting no-11/87
ALCI/2008 dated 25.06.2008, approved rs applied for by the authorisation holder
their Advanced Authorization.

"p9y _ts_E 9919g-993gsl l$gg ar pgf

No.:26/21/87‐ALC12015 Nagne:MPD No/Date:14/87‐

INDUSTRIES PVr.LD。
, 1/2016

1.12.2016

RLA File 5610004738
:01/87/050/00308/AM16/ 1劇M16ノ .11.2015

: The Committee considered the case alr per agenda and decided issue deficiency letter
authorisation holder for submission of tho following inforrration.

) Technical descriptions/specifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at
and each of the materials required in the manufacnring process.

,) Chemical name, Technical specifications of items proposed to be imported.
Whether the scmp generated in the process is being reused or not.If not the technical

for its non‐use may be mished.rthe scrap is behg sold,the sde valuc/co― ercial

may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
of each of export product.

File :Lお。No/DateЮ 310799299

21

Status:
Deferred

181

: The Committee considered the case and decided to refer to DIPP.



No.:14/1787‐ ALC12016

No.:16/1/87¨ ALC1/2016 Name:ACG

No/Date:14/87‐

1/2016

1.12.2016

HQ Flle

:01/87/050/00370/AM16/

ACK PVT LTD

File

:03/94/040/00638/AM16/

No/Date:14/87‐

1.12.2016

1.12.2015

10800535

Decision : The Committee considered the case as per agenda and decided issue deficiency letter

authorisation holder for submission of the following information.

Technical descriptionVspecifications, percentage composition (by weight) of the products to

b) Detailed manufacturing process along with technical justification for wastages claimed at

and each of the materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical

for its non-use may be furnished. If the scrap is being sold, the sale value/commercial
may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for
of each of export product.

O ChemiCd name ofBarexresin and its technical chamteristics.

P田けName:
¨ A■ONAL
30NVEYORS LIMITED

Itetus:
Deferred

HQ File

101/87/050/00368/AM16ノ

巴 A File

103/94/040/00623/AM16/

LicoNo/Date:0310800252

16。 11.2015

21

itatus:
Deferred

File             lLicoNo/Date:3110065777
1/83/040/00101/AM16/   1101.12.2015

The Committee considered the case and decided to spprove on repeat brsis
based on the d∝ ision ofthe NC Meeting No.26/87‐ ALC1/2012 held on 26.09。 2012

Trilaminate / PVDC Coated
PVC Filtn with LDPE
Lamination

2. PVDC Copolymer emulsion (solid content

3. PVDC Aqueous Dispersion (Solid content

4. PVC Aqueous Dispersion (Solid content

5. Coexmded鮨田血ndon mde LDPE Fihn

take action a! Der Policv / Prccedures.



No.:3犠 0ノ87‐AL(C12015 Name:QREX FLEX
ATE LIMID

No/Date:14/87‐

1/2016

1.12.2016

Flle File

1/87/050/00278/AM16/ 52/24/040/00059/AM16ノ

No.:35/14/87‐ALC1/2016 Name:VEE KAY No/Date:14/87‐

&CO LLP 1/2016

1.12.2016

File File 10136781
:01/87/050/00368/AM17/ AM16ノ

iSiOn3  口に COmmi歓 )e considered the case as per agenda and noted that the exportitem
and impo■ item in kgso Noms camot be flxed.nus,the conlnlittee decided to reiect l

No■

"2787‐
ALC12015 P¨ ′Nma VEILBllRGER

lcoATrNGS (rNDrA)
IPRIVATE LIMITED

File

1/87/050/00338/AM16/ |ハ出饉16/

: The Committpe considered the case as per agenda and decided issue deficiency letterto
authorisation holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at
and each of the materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
whether the scrap generated in the process is being reused or not. If not the

for its non-use may be furnished. If the scrap is being sold, the sale value/commercial
may be indicated.

) Material balance indicating calculative statement of the requirement of each of ircm for
of each of export product.

f) Not indicated the specific chemical name of import produc! only brand name is given.

Licnヾo/Date:5210041708

04.12.2015

The Committee considered the case and decided to approve on repeot basis (,

orms) based on the decision of the NC Meeting No. l2l87-AlCll20l4 held on 18.06.2014

PVC¨ AD FLEX 1.100%POLYES'H】t WARP KNHttED
FABRICS(RELEVANT CSM USED IN THE

4.NANO CALCIUM CARBONA電
5.DI‐∝ 町 LPⅢ mmTE QD

take action 8r per Policy / Procedures.

‖Mcet No/Date:14/87¨

12.01.2016
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No.:1lr22/87‐ALC1/2015 Name:ALSTONE No/Date:14/87‐

PⅥ LD 1/2016

1.12.2016

1310048095

: The Committee considered the case as per agenda and decided issue deficiency letter
authorisation holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) of the products to

) Hailed manufacturing process along with technical justification for wastages claimed at

and each of the materials required in the manufacturing process.

) Chemical nam€, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the

for its non-use may be furnished.If the scrap is being sold, the sale

may be indicated.
r) Material balance indicating calculative statement of the requirement of each of item for

of each of export product.

TINGS oDIA)
ATE LIMITED

File 10206448
17/AM15/ :114.01.2∝ 6

8 The COllmlitte considered the case as peragenda and decided issue denciency lettertol

authorisation holder for submission of the following information.

TechntJ descriptions/speciflcttions,percentage composition(by weighth ofale products to b0

)Detailed manufacming pr∝ ess dong with technicaljustiflcation for wastages claimed tt eacl

and each of the materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not,If■ otぬe mchnical

for its non-use may be furnished. If the scrap is being sold, the sale value/commercial
may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
of each of export product.

Not indicated the specific chemical name of import product only brand name is given.

N∝1脇2月■ALCttm51榊
聰 sl

No/Date:14/87‐

1/2016

1。 12.2016

icoNo/Date:3110065872File

;7/050/00351/AM16/ 1/83/040/00150/AM16ノ 15.01.2016

‐

`1

No.:4″2/87‐ALC12015

:01/87/050/00337/AM16/

: The Committee considered the case as per agenda and decided issue deficiency letter
authorisation holder for submission of the following information.

1つ TeChnicd desc五 ptions/speciflcttions,percentage∞ mposition cby Weiま 0 0fthe products to



,) Detailed manufacturing process along with technical justification for wastages claimed at each

and each of the materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the technical
for its non-use may be ftrnished. If the scrap is being sold, the sale value/commercial

ue may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
of each of export product.

No/Date:14/87‐

1/2016

1.12.2016

File

1/87/050/00057/AM17/

8 The CO―itte consideredthe case as per agenda and decided issue deiciency lettrtol

authorisation holder for submission of the following infonnation.

)TeChnical descHptions/specincations,percentage composuon cby weightp ofthe products to bl

)Detailed manufacming process Jong with tchnimljustiflcation for wastages daimed tt e"Ц

and each of the materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the

for its non-use may be furnished.If the scrap is being sol( the sale value/commercial
may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
of each of export product.

No.:3/3/87‐ ALClr2016 Nnme:POLYCAB No/Date:14/87‐

PVT.LTD. 1/2016

1。 12.2016

File RLA File
:03/95/040/00612/AM16′

10802043
1/87/050/00056/AM17/ 。01.2016

ADIL dated2l.09.20l6 was issued by DIPP to authorisation holder. Reply still awaircd
hnl the authorisation holder.The comnlittee decided to issue last rerninder to audlorisation

l_l days timg_ for gbm_ission of thc following information.

Name:GARIB NAWAZ

LicoNo/Date:0310801858

18.01。 2016

25

AD/L No。 7/121/2016‐ TSW datd 02.05。 2016 was issued by DIPP
holder. This was followed by Reminder from DGFT on 25.10.2016 giving 15

for submission ofinfomationo lt was observed■ at the audloHsatton holder failed to

despite of repeated reminders to them, hence the Committee decided to rcject



1/87/050/00333/AM16/

10802749

No.:51/21787‐ALC1/2015 Name: KARITR
PヽACKKAGINGS

IRLARb

INo/Date:14/87‐

1/2016

l1211121291,

]謬器?01η
Ы6

2/24ノ 040/0110036/AM16/

Name:DALMIA
POLYPRO INDS.LTD.

File

:01ノ 87/050/00127/AM17ノ

The request of firm for fixation of adhoc norms was examined. It was observed
this is a Policy issue, the case has been referred to PC-2 Section for seeking their
ing import of pet bottle scrap.

No.:49ん2787¨ALC12016

File

1/87/050/00051/AM17/

ision: The Committee considered the case as per agenda and noted that the export item
and import itom in Sq. meter. Norms cannot be fxed. Thus, the Committee decided to rcjr

No/Date:14/87‐

ic.No/Date:3110066027

⌒

32

Strtus:
lhferred

Decision : The Committee considered the case as per agenda and decided issue deficiency letter to
fie authorisation holder for submission of the following information.

t) Technical descriptionVspecifications, percentage composition (by weight) of the products to be

lxported.
l) Detailed manufacturing process along with technical justification for wastages claimed at each

$age and each of the materials required in the manufacturing process.

:) Chemical name, Technical specifications of items proposed to be imported.
l) Whether the scrap generated in the process is being reused or not. If not the technical
ustification for its non-use may be fumished. If the scrap is being sold, the sale value/commercial
rralue may be indicated.
:) Material balance indicating calculative statement of the requirement of each of item for
nanufacture of each of export product.

34

Pa● Name:PIINE
METAGRAPH

Status:

RtteCted

lLA File

31/83/040/00159/AM16/

Name:EXPANDED
駆 R SYSTEMS PVT.

: The Committee considered the case as pcr agenda and decided issue deficiency letter
authorisation holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) of the products to

Detailed manufacturing process along with technical justification for wastages claimed at

26



and each of the materials required in the manufacturing process.

r) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical

ustification for its non-use may be furnished. If the scrap is being sol4 the sale

may be indicated.

r) Material balance indicating calculative statement ofthe requirement of each of item for

No.:402/87‐ALC12016 Ns、 KLJ POLYMERS ilMeetNo/Date:14/87‐
CHEMICALS LD     IIALC12016

1.12.2016

File

1/87/050/00042/AM17/

: The Committee considered the case as per agenda and decided issue deficiency letter
authorisation holder for submission of the following inforrration.

Technical descriptionVspecifications, percentage composition (by weight) of the products to

)Detanled manufacming prOcess along with technicaljustiflcation for wastages claimed tt eachi

and each of the materials required in the manufacturing prooess.

) chemical name, Technical specifications of items proposed to be imported.
whether the scrap generated in the process is being reused or not. If not the
ification for its non-use may be furnished. If the scrap is being sold, the sale value/commercial

maybe indicated.

Material balance indicating calculative statement of the requirement of each of ircm for
of each of export product.

What is specific name of compound.

No.:44/8/87‐ ALC12016

File lru,l rite No/Date:0510397922
:01/87/050/00t56tANn'lt l:05t23/040t00516/AMl6/ lta.o:.zoto

cision: Ihe Committee considered the case as per agenda and discussed the requesi of the fi
ise the adhoc-norms. Accordingly, following adhoc nonns are approved in supersession of earl

ratified in NC Meeting No. l2lAMl7 held on l7.l1.2016(Casc No. #rtltri-AL0tt20t6)r

Meet No/Date:14/87‐

/2016

EXPORT「 EM QTY IMPORT「 EM QTY
INSllLATED PIPE SEALS OF

VARIOUS SIZES
CWmG:HOT MELT
SE´」LANtt「 STTIP

(Width=33 nlm 1/‐ 311m and

Thiclmess=1.411m十 ノ‐0.2 nlm)

85714 rneter Hot Melt Sealant Strip
with Silicon Release

Paper

(Width = 33 mm +/- 3

mm and Thickness = 1.4

mm +/- 0.2 mm)

86571

meter

A reparate letter ftom EQr may be wrltten to RA rcgeding the change of noru$ RA may
take consequentid action ar per Policy / Prccedure*

27

ofeach of

37

P蟹りNnme:FЮNTIER
ECHNOLOGIES PVT LTD

Status:
Approved

讀

Ｆ

ｎｏ

ｍ
・ｌｅｒ

Udyog Bhabvan,New Delhi-11



No.:6/1/87‐ALC12016 Name:VISEN
ISlllコES LIMITED

No/Date:14/87‐

File

1/87/050/00359/AM16/
lAM16/      115.03.2016

: The Committee considered the case and decided to refer to DIPP.

No.:2710r87‐ ALC172016 Name:AllM UDYOG No/Date:14/87¨

1/2016

1.12.2016

File ,No/Date:2210015446

1/87ノ 050/00224/AM17/ 124/AM16/

: The Committee considerpd the case in the meeting and approved ar epplied for by
authorisation holder in their Advanced Authorization.

ElygE-c9nseqg9-n$l.!J-ti9!.er.p9f -p,'q!icy1PIgg{lEH:

Name:KLJPOLYMERSi
CIIEMICALS LTD     i

The CoIIImittee conside"d the case in the meethg and d∞ided to approve the ndLol

as follows:

No.312ノ 10r87‐ALC12016 Name:SHRIRAM No/Date:14/87‐

PRIVATE LIMIm 1/2016

1.12.2016

1310048180

: The Committee considered the case in the meeting and approved er epplied for by
authorisation holder in their Advanced Authorization.

may take consequentiel action rr per Policy / Prccedures.

〕lhi‐ 14

Case No.:45/8/87‐ ALC120161

鵬脇5的∝
"/AMヮ

:

EXPORT「 EM QTY IMPORT「 EM QTY
MEDIIM DENSITY
POLYETHYLENE
COMPOllND

1,00,000

kg

1.LINEAR LOW DENSITY
POLYETHVLENE

62600 kgs

2.HIGH DENS1lY
POLYETHYLENE

38720 kgs

3.ANTIOXDANT Deleted

RA may take consequentlal action ss per Policy / Pmcedures.

珈̈

Status:
Approved

ｄｅ

鶴
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No.:3/10/87‐ ALC1/2016 Nnme:INDUS¶田AL No/Date:14ノ 87‐

PVT LTD 1/2016

1.12.2016

File 10398104

/050/00230/AM17/ 1劇M16/ 1.03.2016

: The Committee considered the case as per agenda and decided issue deficiency letter

authorisation holder for submission ofthe following information.

) Technical descriptions/specifications, percentage composition (by weight) of the products to

,) Detailed manufacturing process along with technical justification for wastages claimed at

and each of the materials required in the manufacturing process.

r) Chemical name, Technical specifications of items pnrposed to be imporrcd.
Whether the scrap generated in the process is being reused or not. If not the technical

ustification for its non-use may be fumished.If the scrap is being sold, the sale

may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
of each of export product.

No。814rl1787‐ALC12016 Name:Do R COATSINK No/Date:14/87¨

RESINS PVT.LD。 1/2016

1.12.2016

10803792
1084/AM16/

8■e COllmittee considered the case as peragenda and decided issue deflciency lettrtol

authorisation holder for submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to

r) Detailed manufacturing process along with technical justification for wastages claimed at
and each of the materials required in the manufachring process.

r) chemical name, Technical specifications of items proposed to be imported.
whether the scrap generated in the process is being reused or not. If not the

ustification for its non-use may be furnished. If the scrap is being sold, the sale
may be indicated.

,) Material balance indicating calculative statement of the requirement of each of item for

File

of each of export product.

29

陛

igion: The Committee considered the case as per agenda and noted that the export item
and import item in kgs. Norms cannot be fixed. Thus, the Committee decided to rcject 1

〕htus:

Dererred

HQ File

:01/87/050/00252/AM17/



No.:57r8/87‐ ALC12016 No/Date:14/87‐

1/2016

1.12.2016

8 The COnmi“ e considered the case as per agenda and d∝ided issue deflcbncy letter

authorisation holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at

and each of the materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.

Whether the scrap generated in the process is being reused or not. If not the

for its non-use may be furnished. If the scrap is being sold, the sale

lue may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
manufacture of each of export product.

No.:32/8/87‐ ALC12016 Nnme:MACCAFERRI No/Date:14/87‐

AL 1/2016

PVTLD 1.12.2016

File File No/Date:0310803860
:01/87/050/00144/AM17/ 1劇M16/ 11.04.2016

: The Committee considered the case as per agenda and decided issue deficiency letter
authorisation holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at

and each of the materials required in the manufacturing process.

r) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or noto r not」 詭 techniml

for its■ o■‐uSe may be mmished.rtt scrap is being sold,the sale value/commercial

may be indicated.

) Material balance indicating oalculative statement of the requirement of each of item for
of each of export product.

No.:50/8/87‐ ALC1/2016 Name:SDDHI DECOR
LヽTD。

File

1/87/050/00162/AM17ノ

陸

lPartyName: SLJRAT

Lお。No/Date5210041857

1造ぎ鍛鸞
は1″87¨

Status:

Dererred

「IQ File

101/87ノ050/00169/AM17/

RLA File

15第4/040/00080/AM16/

: A copy ofapplication has been forwarded to DIPP.Comments still awaited。



Case No.:19/9/87‐ ALCl′2016

HQ File

:01/87/050/00194/AM17/

P錮りNnme:KLJPOLYMERS
&CHEMICALS LD

RLA File

:05/23/040/00033/AM17/

Meet No/Date:14/87¨

ALC1/2016
21.12.2016

LicoNo/Date:0510398380

04.05.2016

欄
Decision: The Committee considered the oase in the meeting and decided to epprove the edhoc

nonns based on decision taken in previous meeting as under:

EXPORT ITEM QTY IMPORTITEM QTY
)0PE Compound
containing minimum
97.85% LLDPE

5,00,000.000

Ⅲ

1.LINEAR LOW DENSITY
POLⅥ]T田化DE cLDPEp
GRANULES

4,99,350 kg

2.SコLANE 7,000 kg

3.DI CtIMYL PEROXIDE KDCP) 400 kg

RA may take consequential action as per Policy / Prncedures.

No.31774r87¨ ALC1/2016 Name:VEE KAY No/Date:14/87‐

&CO LLP 1/2016

1.12.2016

File File

1/87ノ 050/00073/AM17/ :08/24/040/00042/AM17/

MOtt ne cOnllnime cmdd“ d血ec"田 p agenda and note:翼
庶麗鶴蹴 |

and impo■ item m kgso Noms cannot be fEXed.Thus,the C(

No.35178/87‐ ALCl′2016 Name:SIDDHIDECOR I No/Date:14/87‐

:LTD. 16

鵬島鷺5∽∝“
/AMW

: A copy of application has been forwarded to DIPP. comments still awaited.

No.337ノ 14/87‐ALC12016 Name:NAVRATAN No/Date:14/87¨

,TY CHEMICALS 1/2016

1.12.2016

8 ne COllmime cOnsidered the case as per agenda and decided issue deiciency lettrtol

authorisation holder for submission of the following infonnation.

) Technical descriptions/specifications, percentage composition (by weight) of the products to

b) Detaild manufacturing process along with technical justification for wastages claimed at
and each ofthe materials required in the manufacturing process.

r) chemical name, Technical specifications of items proposed to be imporrcd.
Whether the scrap generated in the process is being reused or not. If not the
ion for its■ o■‐use may be価面shed.rthe scmp is being sold,the sale value/co― erciaI

早/AM口 1躙辮

may be indicated.

引htus:

Dererred



ヘ

r) Material balance indicating calculative statement of the requirement of each of item for
of each of export product.

f) A piece

No.:41/9787‐ ALClr2016 Nnme:SHIVA No/Date:14/87‐

1/2016

1.12.2016

10042243
106.2016

No.:43/8/87¨ ALC12016 Name:MARUTI No/Date:14/87‐

RUBBER PVT.LTD.: 1/2016

1.12.2016

icoNo/Date:0510398745

06/AM17/

:01/87/050/00216/AM17/

32

Itatus:
Deferred

田レヽ File

134/24/040/00032/AM17ノ

Decision : The Committee considered the case as per agenda and decided issue deficiency letter to
lhe authorisation holder for submission of the following information.

t) Technical descriptionVspecifications, percentage composition (by weight) of the products to be
:xported.
b) Detailed manufacturing process along with technical justification for wastages claimed at each
ilage and each of the materials required in the manufacturing process.

:) Chemical name, Technical specifications of items proposed to be imported.
l) Whether the scrap generated in the process is being reused or not. If not the technical
ustification for its non-use may be furnished. If the scrap is being sold, the sale value/commercial
ralue may be indicated.

:) Material balance indicating calculative statement of the requirement of each of item for
nanufacture of each of export product.

) You have not indicated the deails of indigenous material.

8AD/L No.7/121/2016‐ TSW dated 21.09。 2016 and 21.10。 2016creminderp was
DIPP to frmo Reply still awaitedo nus,血 conlmi“ e decided to issue last reminder to

giving 15 days time for submission of the following information.

Manufachring proc€ss of Nitile Rubber Pads, indicating the o<act wastage generated at
te of manufacture.
Production of the proposed ircm of export vis-a-vis the consumption of raw material
rorted & indigenous, during the la* three years, duly certified by a Chartered Accountant.
End Use ofthe item prOposed for export may also be indicated



No.:17/9/87‐ ALC12016 Name:LOPAREX INDIA:
A‐ LIMITED    i

No/Date:14/87¨

1/2016

1。 12.2016

障t描叩岬叩7「1/87/050/001921AM17ノ    ll:03/95/040/00210/AM17/   :114,06.2016

Based on the writn∞ nllnents mmished by the DIPP vide theb lemr No。 7/355/20161

W dai€d 06.L2.2016,the Committee appnoved following adhoc nonns:

EXPORT「 EM QTY IMPORT「 EM QIY recommended for
Kg of erport product

Silicone Coated Polyester

Fihn celease Liners)

(100 miCrOn畦 … 10%)
50,000.O Kg, 357000.0

sqm

０
，
００

町

５ 1. Polyester Fih (100

micЮns± 10%)52500.0

Kg 374850.O sqm

1.05 kg

2. Silicone Polymers 0.0090 kg

3. Catalyst for Silicone 0。0006 kg

4.CЮss Linkers for
Silicone

0.00108 kg

RA may take consequentiel action as per Policy / Prccedurcs.

No。829/9787‐

1ノ2016 ||:

鵬跳5pЮ0294岬7雁危枷 122/AM17/

feet No/Date:14/87‐   1
工C1/2016      1
1.12.2016           :

Lic.No/Date:0510398843

17.06。2016

ln: The Committee considered the case in the meeting and decided to approve the ad
and recommended as under:

EXPORT ITEM QTY IMPORT ITEM QTY
Export products

Sl.Nos.1‐ 7
As applied 1.POLYPROPYLENE

RESIN:DOW C702‐20
NA呻

1.05kag
content h

export

item.

2.IIINGE DAMPER Netto Net

RA may take consequential actlon as per Policy / procedures.

ln: The Commitrce considered the case as per agenda and decided to call for the copy
licence from the authorisation holder for scrao.



No.:30r9r87‐ ALCl′2016 Name:MO… RSON No/Date:14/87‐

SYSTttMS LIMID 1/2016

1.12.2016

The Committee considered the case as per agenda and noted that the export item
and import item in kgs. Norms cannot be fxed. Thus, the Committee decided to reject

No.:5/9/87‐ ALC1/2016 Name:SRF LIMITED

File

1/87/050/00180/AM17/

: The authorisation holder has not indicated the speoific chemical name of

No.:42/9r87‐ ALC12016 Name:VISION No/Date:14/87‐

1/2016

1.12.2016

No.347r9/87‐ ALC1/2016 Name:VEE KAY No/Date:14/87‐

&CO LLP 1/2016

1.12.2016

108/AM17/

ision: The Committee oonsidered the case as per agenda and noted that the export iteln
and import item in kgs. Norms cannot be fxed. Thus, the Committee decided to reJect I

1/2016

No■710787ALC12016 P噛′Nama SRF LIMIm ‖Meet No/Date:14/87…  lStam鶴

I     J     I粗T  PTd
IHO File

知17 1器辮
Ю4m位
“
9

冊跳,oЮη"岬17 脇馳∽0"9岬17 1冨鼎
α
∵
m6:T91

petisi9n 3 Th9authOI響 10n loHer hお n∝Ⅲdbated tte Specnc chemた d nalne of expo“
bPolctotty11響 d■aln,iS given the“ fo",committee decided to reieCt the case.     ‐

1/87/050/00217/AM17/

The committee considered the case and decided to rpprove on repeat baris 1.

)baSed On dle d∝ision ofthe NC Meeting No.6/87‐ ALC1/2013 held on 08.05.2013

Attd Resin VLK‐ 3580(800/0
resin contentp

RA may take consequential action as per Policy / proccdures.

57

〕tatus:

Rejected

冊3‰叩照9,製17
RLA File Lic.No/Date:0510398842

17.06.2016

brand name is given therefore, committee decided to reject the case.

IQ File              l
01ノ87/050/00222/AM17ノ 1堀孵

Юam捌7

躙 壁断譲瓢恥ご。
饂燈欄麟郡靴デ



1/87/050/00360/AM17/

No.327′ 14/87‐ALC1/2016

ipl.12.2016

: The Committee considered the case and decided to refer to DIPP.

No.:31/9/87‐ ALC12016 No/Date:14/87‐

File icoNo/Date:0510398992
1/87/050/00206/AM17/

8■Ю COInmitt cOnsidered the case and decided to referto DIPP.

No.:53/14/87‐ALC1/2016 Name:NIKHIL No/Date:14/87‐

LD。 12016
1.12.2016

: The Committee considered the case as per agenda and decided issue deficiency letter
authorisation holder for submission ofthe following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at
and each of the materials required in the manufacturing process.

) chemical name, Technical specifications of items proposcd to be imported.
Whether the scrap generated in the process is being reused or not. If not the

for its non-use may be firnished. If the scrap is being sol4 the sale value/commercial
may be indicated.

) Msterial balance indicating calculative statement ofthe requirement of each of item for

1/87/050/00199/AM17/

35

P田けName:KLJPOLYMERS
tND CHEMICALS LD

Stetus:
Dcferred

FileIHQ RLA File LicoNo/Date:0510398908

24.06.2016

No.:24r9/87‐ ALClr2016

The Committee considered the case in the meeting and decided to epprove the

)(LPE Compound
containing minimum
97.85% LLDPE

1.LINEAR LOW DENSITY
POLYETHYLENE cH)PE)
GRANULES

take oction rs Der Policv / Procedures.
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DecLion3 The COmEllitte considered the case h tte meeting and decided to approve the ndhocl

norms and recommended as under:

EXPORT ITEM QTY IMPORT「 EM QTY
)(LPE Compound
containing minimum 98%
LLDPE

l MT 1.LLDPE Cranules 0。9994 Rrr

2. Tri Methory Vinyl Silane 0.014 Ⅳrr

3. Di-Cumylperoxide @CP) 0.0008 MT

4. Antioxidant 0.0008 MT

5. Octagon Jumbo Sleeves/Box As per packing policy
RA may tske consequential action as per Pollcy / prccedures.

No.:4/14/87… ALC12016 Name:HIGHPOINT No/Date:14/87‐

1泡016
1.12.2016

:lsion : The Committee considered the case as per agendr an
authorisation holder for submission of the following information.

Technical descriptionVspecifications, percentage composition (by weight) of the products to

r) Detailed manufacturing process along with technical justification for wastages claimed at
and each of the matprials required in the manufacturing process.

) chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the

for its non-rne may be furnished. If the scrap is being sold, the sale
may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
nanufacture of each of export product.

36
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Decision: The Committee considercd the case in the meeting and decided to epprcve the edhoc
norms with 3% wastage as under:

EXPORT ITEM QTY IMPORT「 EM QTY
METALISED
POLYPROPYLENE
FLM/CAST
POLYPROPYLENE FILM

550.000

…
POLYPROPYLENE GRANULES

566.500hぽ r

RA may take consequentirrl action ss por Policy / Procodures.

No.:31ノ 14/87‐ALC12016.IPanyName:KANODIA No/Date:14/87‐

|         IT:T::ザ 1:TT: 1針
=郷

ピ
邪 掲5叩
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押 7 陽 職 9ん磐9卿 7 ‖悧辮
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Decmion3 The COmlnittee considered the case in the meeting and decided to npprove the ndhoci

norms witdn3% wastage as under:

EXPORT ITEM QTY IMPORT ITEM QTY
CPP PLAIN FLNCPP MILKY
FILM(OF POLY PROPYLENE)

250.00 hrr POLYPROPYLENE
GRANULES
《]RADE RD368CF/RD265CF)

257.500 MT

RA may mk cOnsequendd ac■ o■ ■s per Pttcyノ PЮcdure銑            |

No.:29/14/87‐ALC172016 Name:BAGLA

‖RLA File
:01/87/050/00362/AM17/ ‖:03/2j/040r00184/AM17/

INo/Date:14/87‐

12016
1.12.2016

The committee considered the case in the meeting and decided to epprcve thC

POLYOLEFIN SHRINK FILM
(COntaining  POlyethylene  ―
1,40,000聰s and PrOpylene

RA may take action ar pcr Policy / Procedures.

珈̈
一



178/AM17ノ

No.:34/14r87‐ALC12016 NametSPERRY PLAST Meet No/Date:14/87¨
IALC1/2016
121.12.2016

: The Committee considered the case as per agenda and decided issue deficiency letter
authorisation holder for submission of the following information:

items in Export & Import may be obtained iレ om the flm.

No.:46/14/87¨ALC1/2016 Name:RAVЛ KHODA
SONS

No/Date:14/87‐

/2016

HQ File

1.12.2016

10042030
:01/87/050/00379/AM17/

じtiOn 3■eCOmmiteconsideredthecaseasperagendaanddecided issuedenciencylettrtol

au■orisation holder for submission ofthe fbllowlng infomation.                         :

Specific items in Export & Import may be obtained from the firm.

No.:54r14/87‐ALC12016 Name:ACNIFIBER No/Date:14/87‐

PVToLD, 1/2016

1.12.2016

authorisation holder for submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at
and each ofthe materials required in the manufacturing prooess.

) chemical narne, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the

for its non-use may be furnished. If the scrap is being sold, the sale
may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for

:24/24/040/00011/AM17/

ofeach ofexport product.

: The Committee considered the case as per agenda and decided issuo deficiency letter
authorisation holder for submission of the following information:

Specific items in Export & Import may be obained from the authorisation holder.

Itatus:
Deferred

: The Committee considered the case as per agenda and decided issue deficienoy letter



No.:50ノ 14/87‐ALCl′2016 Name:FPIINDUSTRIES‖ Meet No/Date:14/87‐
ATE LIMI‐D IALC1/2016

Pll17,2910

File

lr87/050/00383/AM17ノ 1/83/040/00054/AM17/

The Commitrce considered the case as per agenda and noted that the export item
and import ircm in kgs. Norrrs cannot be fxed. Thus, the Committee decided to neJect

No.:20/14/87‐ALC12016

File

:01/87/050/00353/AM17/

The Committee considered the case in the meeting and approved as epplied for by
authorisation holder in their Advanced Authorization with nil wastage.

No.:55/14r87‐ALCl′2016 Name:GUJARAT No/Date:14/87¨

CHEMICALS LTD 1/2016

1.12.2016

File

34/24/040/00129/AM17/

No.342/14/87‐ALC12016 Name:SHRIRAM No/Date:14/87‐

PRIVATE LIMITED 1/2016

1.12.2016

File File 1310048324
1/87/050/00375/AM17ノ 1324/040/00014/AM17/

: The Committee considered the case as per agenda and decided issue deficiency letrcr
authorisation holder for submission ofthe following information.

Technical descriptions/specifications, percentage composition (by weight) of the products to

Detailed manufacturing process along with technical justification for wastages claimed at

:ILic.No/Date:3110066272

iにお。No/Date:3410042396
lp2198.2011

and each of the materials required in the manufacturing process.

76

P田けName:KKALPANA
NDUSTRIES cNDIAl
LM助

,

陥 et No/Date:14/87‐

岨JC12016
21。 12.2016

Status:
lpproved

RLA File

:03/94/040/00343/AM17ノ

じiclヾo月Date:0310806754

)1.08.2016

:ision : The Committee considerpd the case as per agcnda and decided issue deficiency letter
authorisation holder for submission ofthe following information.

Technical descriptions/specifications, percentage composition (by weight) of the products to

Detaild manufacturing process along with technical justification for wastages claimed at
and each of the materials required in the manufacturing proc€ss.

chemical name, Teshnical specifications of items proposed to be imported.
whether the scrap generated in the process is being reused or not. If not the

for its non-us€ may be furnished. Uthe scrap is being sold, the sale

Material balance indicating calculative statement ofthe requirement of each of item for
rnufacture of each of exoort oncduct.

ヽ
Minis,I「スJ7■r]It「Чqo0 1:じ、::
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r) Chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being rpused or not. If not the
ification for its non-use may be furnished. If the scrap is being sold, the sale

value may be indicated.

) Material balance indicating calculative statement of the requirement of each of ircm for
of each of export product.

Speciff the chemical name of export product.

No.321ノ 14/87¨ALCl′2016 Name:POLIGOF‐ No/Date:14/87‐

HYGIENE INDIA
ATE LIMI‐ D 1.12.2016

,No/Date:0310806861

: The Committee considered the case as per agenda and decided issue deficiency letter
authorisation holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at
and each of the materials required in the manufacturing process.

chemical narne, Technical specifications of items proposcd to be imported.
Whettrer the scrap generated in the process is being reused or not. If not the

for its non-use may be furnished. If the scrap is being sold, the sale
may be indicated。

) Material balance indicating calculative statement of tho roquirement of each of item for
of each of export product.

Specttthe chemical name ofimpo■ item No。 1.
what is'm' stands forthe description of input item-2 ie, mLLDpE.

File

40

3ase No.:43′ 14/87‐ALC172016 Pttw Nnme:SIIRIRAM
配涸鵬LL PRIVA‐ LIMIm ド滞I Status:

Deferred

HQ Flle

101/87/050/00376/AM17/
RLA File

:1324/040/00015/AM17ノ

LicoNo/Date:1310048325

)3.08。 2016

Decision : The Commitiee considered the case as per agenda and decided issue deficiency letter to
lhe authorisation holder for submission of the following information.

r) Technical descriptions/specifications, percentage composition (by weight) of the products to be

"'xported.
b) Detailed manufacturing process along with technical justification for wastages claimed at each
ilage and each of the materials required in the manufacturing process.

:) chemical name, Technical specifications of items proposed to be imported.
l) Whether the scrap generated in the process is being reused or not. If not the technical
iustification for its non-use may be furnished. If the soap is being sold, the sale value/commercial
ralue may be indicated.

l) Material balance indicating calculative statement of the requirement of each of item for
nanufacture of each of export product.

) Specifu the chemical name of export product.



No.:58r14/87‐ALC12016
PRIVA霊

1710006426

The Committee considered the case in the meeting and approved ar epplled for by
authorisation holder in their Advanced Authorization based on chemical reaction ci
with molecular weight for the raw material and export product with2% wastage.

may take consequential action es per Policy / Pnocedurcs.

No.:54/8/87‐ ALC12016 Nnme:SHORE AUTO  l No/Date:14/87‐

EXPORTS PVT.LTD: 1/2016

1.12.2016

File Fllo ,No/Date:3110066280
1/87/050/00166/AM17/ :31/83/040/00021/AM17/ .08.2016

No.:51ノ 14/87‐ALC12016 Name:ENVITECH No/Date:14/87‐

SPECIALITIES 1/2016

1.12.2016

ision : The authorisation holder has not indicated the Chemical name of export
bland qgg,re i9 gi,ven th9 committee decided to rcfect the case.

No.322714/87‐ALC1/2016 Name:NARENDRA
ITIC PWT LTD。

〔eet No/Date:14/87‐

LC1/2016
1。 12.2016

File File

Ю50/00355/AM17/  卜03わ5/040/00373/AM17′ 蹟ざ孵ギリΨll
ln: The Committee considered the case in the meeting and decided to ryprovc the
as under:

EXPORT ITEM QTY IMPORT

「

EM
QTY

PRINTED VEST TYPE CARRIER
BAGS MADE OF HDPE

5000 MT I口〕PE Granules 5450hぽr

RA may take consequential ectign ar per Pollcy / procodures.

⌒

B2

Status:
Deferred

Decision : A D/L No.7lll6D0l4-TSW dated 21.09.2016 and 21.10.2016(reminder) was issued
by DIPP to firm. Reply still awaited. Thus, the Commitee decided to issue lart neminder to the
Frm giving 15 days time for submission of the following information.

t) Manufacturing process of Silicon Rubber Hoses, indicating the exact wastage generated at each
ilage of manufacture.
b) Production of the proposed item of export vis-a-vis the consumption of raw material both
tmported & indigenous, dtring the la.* three years, duly certified by a Chartered Accountant The
tti-titf of different grades of Silicon rubber in the manufacture of Rubber Hoses may also be
mdicated.

ト



No.:52ノ 14/87‐ALC12016 Name:ENVITECH No/Date:14/87¨

SPECIALITIES 1泡016
1.12.2016

厩跳5的
"o5/AMW

File .No/Date:3110066283

1/83/040/00057/AM17/ 16

ision : The authorisation holder haq not indicated the Chemisal name of export
brand name is given therefore, committee decided to neJect the case.

No.:3/14/87‐ ALC12016 Name:MEGAPIX No/Date:14/87‐

1/2016

1。 12.2016

,No/Date:0210206881

10.08.2016

SiOn3 The COIImiuDe cOnsidered the case as per agenda and noted thatthe export and importl

are sameo Nomls camot be■ Юd.Thus,dleCollmittdecidel"rej,■ the case。     |

No.318/14/87‐ALC12016 Name:KKALPANA
①DIA)

authorisation holder in theL Advanced Authorization with nil wange.

平ay●

“
"甲

eq191中1,Ⅲ91甲 per Pouw′ PrOCedures.

No.31′ 14/87‐ALC12016 Name:PORUS No/Date:14/87‐

TORIES PVT LTD 1/2016

1。 12.2016

8■e COnlm品 e considered the case“ per agenda md deci“ dおsue dendency lemr●
authorisation holder for submission ofthe following information.

PRIVA‐

Technical descriptions/specifications, percentage composition (by weight) of the products to be

) Detailed manufacturing process along with technical justification for wastages olaimed at
and each ofthe materials required in the manufacturing process.

) chemical narne, Technical specifications of items proposed to be imported.
whether the scrap generated in the process is being reused or not. If not the

for its non-use may be furnished.If the scrap is being sold, the sale value/commercial
may be indicated.

r) Material balance indicating calculative statement of the requirement of each of item for
nanufacfure of each of export product.

42

The committee considered the case in the meeting and approved es eppueo ror uy

~・・‐
",`、
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No.:9/14r87‐ ALC12016 Nnme:KKALPANA
①DIA)

File

:03/94/040/00399/AM17/ 12.08.2016

No.:23/14/87‐ALCl′2016

10807118

器

』 GROWINDhi器
淵

は 1鵜
・

No/Date:14/87¨

16

1.12.2016

Pl・
2・2911

File 10807095
56/AM17/ 12.08.2016

: The Committee considered the case &s per agenda and decided issue deficiency letter
authorisation holder for submission ofthe following information.

Technical descriptionVspecifications, percentage composition (by weight) of the products to

t) Detailed manufacturing prccess along with technical justification for wastages claimed *
and each of the materials re,quired in the manufacturing process.

) chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical

for its non-use may be furnished. If the scrap is being sold, the sale
may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
of each of export product.

export item given in alternatives. Party to speciS specific export item.

No.336/14787‐ALCl′2016 Name:VEE KAY No/Date:14/87‐

&CO LLP 12016
1.12.2016

10138480
AM17/ 12.08.2016

and import item in kgs. Norms cannot be fxed. Thus, the Committee decided to rcJect t

File

FileFllo

: The Committee considered the case as per agenda and decided issue deficiency letter
authorisation holder for submission of the following information.

Technical descriptions/specifications, perc€ntage composition (by weight) of the products to

Deailed manufacturing process along with technical justification for wastages claimed at
and each of the materials required in the manufachring process.

Chemical name, Technical specifications of items proposed to be imported.
whether the scrap generated in the process is being reused or not. If not the

for its non-use may be furnished. If the scrap is being sol4 the sale

lvlaterial balance indicating calculative statement of the requirement of each of item for
rnufacture of each of exmrt oroduct.



File File 10138481
:01/87/050/00371/AM17ノ 109/AM17/ 12.08.2016

The Committee considered the case as per agenda and noted th* the export item
and import item in kgs. Norms cannot be fxed. Thus, the Committee decided to reject

No.38714/87‐ ALC12016 Nnme:KKALPANA No/Date:14/87‐

cNDIAp 1/2016

1.12.2016

Flle File .No/Date:0310807147
1/87/050/00341/AM17/ AM17/ :lll:“291,

: The Committee considered the case as per agenda and decided issue deficiency letter
authorisation holder for submission ofthe following information:
Tchnical descHptionyspeciflcatiolls,peuntage∞mpos■ion cbyWeightl ofthe prOducts to bo

)Detaild manufacmingprOcess dongwithtchnicaljustiflcation forwastages claimed tt eachi

and each of the materials required in the manufacturing process.

) chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the proc€ss is being reused or not. If not the technical

ustification for its non-use may be fumished.If the scrap is being sol4 the sale
may be indicated.

r) Ivlaterial balance indicating calculative statement of the requirement of each of item for
of each of export product.

1/2016

1.12.2016

LicoNo/Date:3010103816

i下 IIiドfT:111:1警
器3月50Ю
"a畑
爾 厩

Name:BLS POLYMERS

停滞 |■
1にた。No/Date:05103994File

Ecision: The Committee considered
rms and recommended as under:

1哩1"イ型rlZ__:111“妥21,_____――
the case in dle meeting and decided to app

80 I

I
I

"rr. th. 
"dh".

EXPORT「 EM QTY IMPORT「 EM QTY
UV Stabilizer Mamr Batch

⑩Ontaining■ol less than 20%UV

StabilL“っ

8000

kg
l. Polypropylene 6376.7 kg

2.U.Vo StabilL“ r 1600 kg

3. Antioxidant 23.30 kg

RA may take consequential ection ar pcrPolicy/prcccdurrcs.

Case No.:38/14/87‐ ALC12016

附 lW
Mbet No/Date:14/87‐

吐 C1/2016
21.12.2016

itatus:
Rejected

itatus:
Deferred

8■le COntmittDe COnSidered the case and decided to refer to DPP。



No.:44r14/87‐ALC172016 Name: MAX No/Date:14/87‐

FLMS 1/2016

1.12.2016

File File ,No/Date:2210015542
1/87/050/00377/AM17ノ 1/AM17/ 17.08。 2016

: The Committee considered the case as per agenda and decided issue deficiency letter
authorisation holder for submission of the following information.

T∝hnbd desc五ptionyspeciflcations,percentage composHon(by wei」 0 0fthe productsto b0

)Detailed manufacming process along with tchnicaljustiflcation for wastages claimed tt eachi

and each of the materials required in the manufactrning process.

) Chemical name, Technical specifications of items proposed to be imported.
whether the scrap generated in the process is being reused or not. If not the

ion for its non-use may be furnished. If the scrap is being sold, the sale value/commercial
may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for

No.:47/14/87‐ALC12016 Name:SNR
T10NS PVT.LTD; /2016

:1.12.2016

File RLA File
1/87/050/00380/AM17/Ю1/87/050/00380/AM17/   1,0/2ダ リγ99りβ/AM17/

The request of firm for fixation of adhoc noms was examinea. r was observed
this is a Policy issue, the case has been referred to PC-2 Section for seeking their
ing import of scrap pollcy.

No.:57/14/87‐ALC12016 Nnme:SML FILMS No/Date:14/87‐

‖ALC1/2016
1,12.2016

sion : The Committee considered the case as per agenda. Committee decided to defer
to examine the request of the firm.

No/Date:14/87‐

1/2016

1。 12.2016

File .No/Date:0310807191
1/87/050/00343/AM17ノ AM17/

8 The CO― i■ee considered the case as per agenda and decided issue deflciency leuer

authorisation holder for submission of the following information.

) Technical descriptions/specifications, percentage composition (by weight) of the products to

b)Detailed manufacming prOcess along wn鰤 caljustiflcation for wastages claimed盤

45

Name:DOW CHEMICAL

,7

Status:
Deferred

Lic.No/Date:3010103818

17.08.2016

Strtus:
Deferred

HQ File

101/87/050/00390/AM17/
RLA File

152/24/040/00034/AM17/
LicoNo/Date:5210042002

[7.08.2016

No.:10/14/87¨ALC12016



and each of the materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imporrcd.
Whether the scrap generated in the process is being reused or not. If not the

for its non-use may be furnished. If the scrap is being sold, the sale

may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
of each of export product.

No.319′ 14r87‐ALC1/2016 Nnme:PIDLITE No/Date:14/87¨

LIMITED
1.12.2016

Fllo File 10807196
1/87/050/00352/AM17/ :03/95/040/00113/AM14/ 18.08.2016

: The Committee considered the case as per agenda and decided issue deficiency
the authorisation holder for submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at
and each of the materials required in the manufacturing prooess.

)ChemiCal name,Teclnical speciications ofitems proposed to be impomd.

りWhether dle scmp generated in the process is being reused or not.r not ale

for its non‐ use may be mmished.rthe scmp is being sold,ale sale value/commerciall

may be indicated.

No.359ノ 14r87‐ALC12016 Name:VoK.A. No/Date:14/87‐

YMERS PRIVATE 1/2016

1.12.2016

File

1/87/050/00392/AM17ノ 18.08。 2016

勁 e CO―ittee considered the case in the meeting and approved n3 8ppmed for
the authorisation holder in their Advanced Authorization.

■8y_“墜 _製聖 eq彎,呻里_S_1■

「

IFOllCy_11:理型w壼:

No.:11ノ 14/87‐ALCl′2016 Name:DOW No/Date:14/87¨

1/2016
TゝIONAL PRIVA霊 1.12.2016

File

1冨搬 lTΨT21rAM17/

: The Committee considered the case as per agenda and decided issui aenciency
J無〕audlorisation holder for submission ofthe fbllowing infomation.

) Technical descriptions/spocifications, percentage composition (by weight) of the products to

Detailed manufacturing proc€ss along with technical justification for wastages claimed at

46

lvlaterial balance indicating calculative statement of the requirement of each of item for
mufacture of each of exoort oroduct.

101

Itatus:
lpproved

102

Status:
Deferred

HQ Flle

101/87/050/00344/AM17/



and each of the materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.

Whe■er■e scmp genened h the process is being reused or noto r not the technbal

for its non‐ use may be mmished.Ifthe scmp is being sold,■ e sale vdue/conlmercidi

may be indicated.

) Material balance indicating calculative statement of the requirement of each of ircm for

No.:12′ 14/87¨ALClr2016 Name:DOW No/Date:14/87‐

1/2016

TIONALPWA‐ 1.12.2016

File 10807224
1/87/050/00345/AM17ノ      : 19.08。2016

8 The COIImittee considered the case as per agenda and decided issue deiciency letteⅢ

the authorisation holder for submission of the following information.

)TeChnical descHptions/speciflcations,percentage∞ mpos‖ On oyweightb Ofthe productsto bo

,) Detailed manufacturing proc€ss along with technical justification for wastages claimed at
and each of the materials required in the manufacturing process.

r) chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the technical

for its non-use may be furnished. If the scrap is being sold, the sale value/commercial
may be indicated.

) Material balance indicating calculative statement ofthe requirement of each of item for
of each of export product.

No.:13/14787‐ALC120161 Name:DOW No/Date:14/87‐

2016
■ ONAL PRIVATE 1.12.2016

File ,No/Date:0310807222
1/87/050/00346/AM17/ 19.08.2016

: The Committee considered the case as per agenda and decided issue deficiency
the authorisation holder for submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to

) Detsiled manufacturing process along with technical justification for wastages claimed at each
and each ofthe matprials required in the manufacturing proccss.

r) chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. If not the

ion for its non-use may be furnished. If the scrap is being sold, the sale
may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
product.

ofeach of

smtus:

DeFerred

lLA Fllo

03/94/040/00446/AM17ノ

Status:
Deferred

脇穫叩昭8/AM17

47    /

u盛管肥:ll選皓h品



No.:14r14/87‐ALC1/2016 Name:DOW No/Date:14/87¨

1/2016

、TIONAL PRIVATE 1.12.2016

Flle File ,No/Date:0310807226

:01/87/050/00347/AM17/ AM17/ 19.08。2016

: The Committee considered the caso as per agenda and decided issue deficiency
the authorisation holder for submission of tho following information.

Technical descriptionVspecifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at
and each of the materials required in the manufacturing process.

) Chemical name, Technical specifications of items proposed to be imported.
Whether the scmp generated in the process is being reused or not.r not伍 e technicali

for its non-use may be furnished. If the scrap is being sold the sale
ue may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
nanufacfure of each of export product.

No/Date:14/87‐

10807223

rcislon : The Committee considered the case as per agenda and aecidea issue aeficienoy
the authorisation holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) of the products to

Detailed manufacturing prooess along with technical justification for wastages claimed at
ge and each of the materials required in the manufacturing proc€ss.
chemical name, Technical spocifications of items proposed to be imported.
whether the scrap generated in the proc€ss is being reused or not. ff not the

for its non-use may be furnished. If the scrap is being sold, the sale

Ivlaterial balance indicating calculative statement of the requirement of each of item for
urufacture of each of exoort oloduct.

rcision : The Committee considered the case as per agenda aoa ary
the authorisation holder for submission of the following information.

乍‐・
C



Technical descHptions/speciflcatiolls,percentagecompositionttWeighthoftheprOductstobel

)Detailed manufacming process dong with"chnbdjustiflcation forwastages clamed tteacl

and each of the materials required in the manufacturing process.

) Chemical narne, Technioal specifications of items prcposed to be imported.
whnerぬ e scmp genemed h」 b prOcess is behg reused or not.r not ule technicJI

for its■on‐use may be mmishedo rthe scmp is being solこ dle sale value/comlnerciall

may be indicated.

) Ivlaterial balance indicating calculative statement ofthe requirement of each of item for
of each of export product.

No.:31/11787‐ALCl′2016 Name:RRKABEL No/Date:14/87¨

File Fllo 。No/Date:0310807288
1/87/050/00269/AM17ノ    : AM17/

: The Committee considered the case as per agenda and decided issue deficiency
the authorisation holder for submission of the following information.

) Technical descriptionVspecifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justifisation for wastages claimed at
and each ofthe materials required in the manufacturing process.

chemical name, Technical specifications of items proposed to be imported.
Whether the scrap generated in the process is being reused or not. ff not the

for its non-use may be furnished. If the scrap is being sold the sale
may be hdicated.

No.332′ 11/87‐ALCl12016 Name:RR.KABEL

File 10807285
1/87/050/00270/AM17/ 1劇M17/

8 The COmmittee consi“ red the case tt per agenda and“ cddおsue derlcienり lemri
the authorisation holder for submission of the following information.

Technical descriptionVspecifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at each
and each of the materials required in the manufacturing process.

)ChemiCd name,Technical specincttions ofitems proposed to be impomd。

whether the scrap generated in the process is being reused or not. If not the
for its non-use may be furnished. If the scrap is being sold, the sale

may be hdicated.

r) Material balance indicating calculative statement of the requirement of each of item for
ofeach ofexport product.

Material balance indicating calculative statement of the requirement of each of item for
rnufacture of each of exoort oroduct.



No.:5/14/87¨ AL(Clr2016 Nnme:HIGHPOINT No/Date:14/87…

PRIVATE 1/2016

1.12.2016

File 10206917
1/87/050/00338/AM17/

: The Committee considered the case as per agenda. Committee decided to defer
to examine the request of the firm.

No.:49/14r87‐ALC12016

-

PartyName: SHAKTI Meet No/Date:14ノ 87¨

:IAPIF∞ DS PRIVATE ALC1/2016
llnnreo ‐21.12.2016

鵬 掲

"響
黎 岬 7暢 職 叩岬 7岬″

10103826

: The Committee considerpd the case as per agenda and decided issue deficiency
the authorisation holder for submission of the following information.

Technical descriptions/specifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at
and each of the materials required in the manufacturing process.

) chemical name, Technical specifications of items proposed to be imported.
whether the scrap generated in the proc€ss is being reused or not. If not the
ification for its non-us€ may be furnished. If the scrap is being sold, the sale

may be indicated.

) tvlaterial balancp indicating calculative statpment ofthe requirement of each of item for
ofe“h Ofexpo“ product

No。 841′ 14/87‐ALC12016 Name:MACRO
,YMERSP.LTD.

File

1/87/050/00374/AM17ノ

8  The COnlmittee considered the case as per agendao Comlnittee d∝ ided to defer thei
to examine the request of the firm.

No.:6/14787‐ ALC12016 Nnme:ABDOS No/Date:14/87‐

PRIVATE 1/2016

1.12.2016

,No/Date:0210206967
lAM17/ 。2016

|IALC1/2016

No/Date:14/87‐

1.12.2016

The committee considered the case in the meeting and approved rr rpplied for
the authorisation holder in their Advanced Authorization.



1151

No.:45714r87‐ ALCl′2016 Name:AIIM UDYOG No/Date:14ノ 87¨

1/2016

11.12.2016

File .No/Date:2210015559

1/87/050/00378/AM17/ AM17/

The Committee considered the case in the meeting and approved as epplied for
the authorisation holder in their Advanced Authorization.

may take consequentiel action er per Policy / Procedurrs.

No.:40/14/87‐ALC12016 Name:MACRO No/Date:14/87‐
yMERS PoLD. 1/2016

1。 12.2016

File

1/87/050/00373/AM17/

:  The Commilbe considend the case as per agendao Conlmittee decided to defer

No.:39′ 14/87¨ALC1201 Name:PLATINIUM No/Date:14/87‐

and recommended as under:

No.:16/14/87‐ALC12016: Name:ACG No/Date:14/87‐

ACK PVT LTD 1/2016

1.12.2016

: The Committee considered the case as per agen& and decided issue defioiency
the authorisation holder for submission of the following information.

Technical descriptionVspecifications, percentage composition (by weight) of the products to

) Detailed manufacturing process along with technical justification for wastages claimed at
and each of the materials required in the manufacturing process.

) chemical name, Technical speoifications of items proposed to be imported.
Whether the scrap generated in the process is being rpused or not. If not the

for ie non-use may be furnished. If the scrap is being sol4 the sale

AD STAR BLOCK BOTrOM BAGS
MADE FROM PLYPROPLENE

take clonsequentlal actlon ar per Policy / Procedures.

may be indicated.

H4

Status:

亀pproved

by

Status:

Deferred

|じ穫∽07“岬″
LicoNo/Date:0810138629

)9.09.2016

The committee considered the case in the meeting and decided to approve ihi

υ



lvlaterial balance indicating calculative statement ofthe requirement of each of item for
of gggh of export,

No.:1′ 12/87‐ALC12016 i Name:SONDEX HEAT No/Date:14/87‐

INDIA 1/2016

1.12.2016
H91

Ｆ
ＩＩ
ＩＩ

:li「

NG1214/87‐ ALC1/20111燎
薔;ざ

ll影1舌1二:[ず

RSI

器島児50Ю
"“
/AM爾  1鵬鵬υ∞∞2/AM″  |

lcet No/Date:14/87‐

、LC1/2016
1.12.2016

ic.No/Date:0510399926

8.09.2016

Approved

Decision: The Committee considered the case in the meeting and decided to eppnove the adhoc
lronnr and recommended as under:

EXPORT「 EM QTY IMPORT「 EM QTY
XLPE      Compound
containing     lnlnunum

97.85%LLDPE

5,00,000.000

剛

1.LINEAR LOW DENSITY
POLYETHYLENE cLDPE)
GRANULES

4,99,350 kg

2.SコLANE 7,000 kg

3.DI CIIMYL PEROXIDE
OCP)

400 kg

RA may take consequentlal action as pGr Pollcy / proccdures.

52

__Generai n『 FAなi胤
,19ra10「 F饉れ、ごむ
ΨT堪毛鑑 翻態許尋
U～Og Bha品こ

・
薔1)5sh卜 11

: The Committee considered the case and decided to refer to DIpp.

: The Committee considered the case and decided to rpferto DIpp.
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As per the wrltten comments furnlshed by the DIPP vlde thelr letter No.

t8.OL,2Ot7, the Committee approved followlng adhoc norms:

QTY rcquircd for 1

lg. of erynrt pruduct

General Purpose Relevant
Rubber / Synthetic

Rubber based Rubber
Compounded Sheet

2.Synthetic Rubber‐

SSBR

8. Misc. Chemicals:

a. Tackfiers / Gum
Rosin

Note: Therc should be a velue cap up b7o/o of FoB value of erport for Anti
Acceleratorr/Retarderr all togethen

RA may take consequentiel ection ar per Pollcy / pnocodures.

7



No.:25714r87‐ Name:ZENIⅢ No/Date:14ノ 87‐

RUBBER 1/2016

PVT.LTD 1.12.2016

File

Ю1/87/0,0/00351/AM17/ 卜03

Based on the written comments furnished by the DIPP vide their letter No.
'12212017-TSW dated lE.0l.20l7,the Committee appnoved following adhoc norms:

General Purpose

RelevantNatural
Rubber/ Synthetic
Rubber based Rubber
Compounded Sheet

There should be a value crp up b7o/o of FoB value of export for Anti
AcceleratordRetarderr all togethen

RA may take conrequentlel ection as per policy / prccedunes.

5。 Anti Oxidant rumanox9 6

PPD)

123

Case No.82/12r87‐

帆 C1/2016
PttName:ARGO
BIOCHEM PRIVATE
LIMITED

Ⅵeet No/Date:14/87‐
4LC1/2016
21.12.2016

St腱由uS8

Approved

HQ File

:01/87/050/00275/AM17ノ
RLA File

103/94/040/00654/AM17ノ
LicoNo/Date:03108090

〕3

)8。 11.2016

Decision8    The COmmitte cOnsidered the case and decided to approve on repeat bagig

■dhoc Noms)baSed On the decision of the NC Meting No.1ノ 87‐ALC1/2016 held on
22.04.2016 and recomlnended as under:

EXPORT「 EM QTY IMPORT「 EM QIIY
Xan■an Gum(200 Mesh)。 l kg Xandlan Gum(80 Mesり 1.02 kg

RA may take consequentiel acfion ar perpollcy/pnoccdures.



Name:BIIILDMET No/Date:14/87‐

PVTLD。
, 1/2016

1.12.2016

Flle ,No/Date:0710110749
1/87/050ノ 00335/AM17/

./24/040/00253/AM17/

The Colnnlittee∞ nsidered the case in the meeting and approved as app■ ed for by:

the authorisation holder in their Advanced Authorization with 2o/owastage.

No.:60714/87‐ALC120161 Name:AAKASH No/Date:14/87‐

ACK PVToLTD。
, 1/2016
pl.171291。

Fllo RLA File

:5224/040/00057/AM17ノ1/87/050/00393/AM17/ 14.12.2016

rcision : The Committee considered the case all p"reg
the authorisation holder for submission of the following information.

Technical descriptiOns/specncations,pe"entage composuOn oweitt oftheprOducts"

) Detailed manufacturing process along with technical justification for wastages claimed at
tage and each of the materials required in the manufacturing proc€ss.
r) chemical name, Technical specifications of items proposed to be imported.
) Whether the scrap generated in the process is being reused or not. If not the
cation for its non‐ use may be fぼ nished.Ifthe scrap is being s01d,the sale value/commerciali

may be indicated.

) Material balance indicating calculative statement of the requirement of each of item for
ranufacture of each of export product.

Meeting ended with a vote Ofthan to the chair.

中ホ中中中中中中中中中
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Case No.:2/14/87‐ ALCl′2016 Itatus:
lpproved

轟   『 亀 ごe

蘊緋櫛螺ソ


